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    Today was fixed for hearing. 

  Heard both sides. 

  Ld. Counsel for the petitioner has submitted that already status 

quo order was passed vide order dated 08-01-2021. Ld. Counsel for 

the OP has submitted that the OP has no objection in maintaining the 

said status quo order. Heard. 

  Perused. It is seen that vide order dated 08-01-2021, the 

parties are directed to maintain status quo with respect to the suit 

premises and also directed to refrain from transferring or selling any 

part of the suit premises or/and to refrain from any kind of 

construction or activity on the said premises till disposal of the suit. 

In the said order, after discussion of the merits of this Misc.(J) case, 

it was opined that there was satisfaction on the point of prima-facie 

case and balance of convenience in favour of the petitioner and it 

was also hold that there is likelihood of irreparable loss and injury to 

be caused to the petitioners. The relief granted under the status quo 

order dated 08-01-2021 are the reliefs prayed for by the petitioners 

in this Misc.(J) Case. Thus, by that status quo order dated 08-01-

2021, already the relief prayed for by the petitioners was granted till 

disposal of the suit. As such, although the case is proceeded in 

further dates for objection, objection hearing etc., actually the order 

dated 08-01-2021 was in the form of final order in this Misc.(J) Case 

No. 06/2021, as already the relief prayed for by the petitioner were 



granted vide order dated 08-01-2021 till disposal of the suit. 

Alteration of that said order will be nothing but the review of the said 

order. Apart from that the OP has also not preferred any appeal or 

revision against that order dated 08-01-2021. This implies that the 

OP has accepted that order and in view of the point of limitation also, 

it appears that the said order has already become binding on the OP. 

Hence, I am of the opinion that already this Misc.(J) Case was 

decided vide order dated 08-01-2021. As OP has not raised any 

objection to the order dated 08-01-2021, I have not found any 

ground to alter the said order. In view of order dated 08-01-2021, 

ad-interim injunction is granted to the petitioner in the form of status 

quo and the parties are hereby directed to maintain status quo with 

respect to the suit premises and refrain from transferring or selling 

any part of the suit premises or/and refrain from any kind of 

construction or activity on the said premises till disposal of the suit. 

  This Misc. (J) Case is allowed in contest with cost. 
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